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— 	 Application is admitted. Mr.S.Ali 
accepts notice on behalf of respondent 
nos I & 2. Notice to respndénts 3 & 4 
dispensed with as t4iat presence is not 
necessary. By consent 0.A., is taken'up 
for final' ordersl. . 

By order dated15.9-94 the respon-
dent No,2(Superint endt 

 L 
nt Engineer, 

G.P.W.D.) placed the aplicant(LDC) 
1under suspension.. Although the dpart-

mental rceeding-has been commenced 
against the app,1icat ,at .the very same 
acts he was exonerated by the criminal 

'IC 	 ' 	 I 	•4t ....... 

Court of äny offence. The grievance of 
the applicant is that the suspension 

has continued for more than 90 days and 
the respondent No.2 has faile1  to review 

.f the same and aLso has failed ;appropria 
• • 	tely fix subsistance allowance under 

the various office MemorandAmir issued 
by the Government of India. He filed 
an appeal to respondent No.2 on.4-3-95 
pointing out the above relevarrt facts 
and requested for reviewing the order 

contd/- 

Mr.B.K.Sharma for the applicant. 
Mr.S.Ali, Sr.C.G.S.C. for respondri!s 
I &2. Jpct. 
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18-7-95 	of suspension and enhancement ofrthe rate 
• of subsisbance alliance. He has also 

v 	prayf or dropping the disciplinary 

proceedings. The appeal has been.f lied 
Sunder tka Rule 23 (i) of the CCs(cc& A) 

. 	. . 	 Rule1965 and the respondent Nó2 therefore, 
• is to decide Aro dispose it of in accordance 

0  
with the law. The ajpeal has not so far 
beed decided.t 

We min therefore, direct the respon 
dentr No.2 to hear and dispose of the appeal 
of the applicant dated 4-5-95 (Annexure 16) 

the O.A. on merits, within a period of 
four weeks from the date of receipt copy of' 
this order. The resp ,ndent No.2 dhall 
convey the decision of the applicant. The 
applicant will be at librty to approadh 

. 	the Tribunal if de 	by the decision iii 
• 	 . p- 	appeal. We ae not expressed any view on 

Merits add the contentions raised are left 
open. Respondent N6.2 shall decide vt the 

- poinraised in the appeal and passes a 
speaking order. This order be communicated 
to the respondent No.2 immediately. A copy 

-1 
also be supplied to Mr.8.K.Shaxma and 

44 	- Mr • S • All1, 
61 

/ , 	O.k. is partly allved in terms of the 
aforesaid order and is disposed of. No 
order as to costs. 	 Il 

Vici-Chajrman 

un 	 .. 	. 	 Mem 
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(An aplication under section 19 of the c1in 4Ltrative 

Tribunal Act 195.) 

OJt, NO 	of 1995. 

T.t1TT__Y*T 

.ihri Anirban Nandi. 

Lower division Clerk, (attached to 

Tripura Central 1Dii.Qn) 

CJ.7.3), igErtala 4r-field 

t7est Tripura. 
Applicant. 

1. The Union of India, 

represented by the -cretary, 

L:inistry of Urban ievelopment, Govt of India. 

New i)elbi, 1, 

22.7be Superintending 2ngineer, 

ilchar, Central Circle. 

'iai.ela-Graxn, Ilugram, 4ilchar, 

The Executive Zngineer, 

2gartala Airport, 2gartaIa 

;iest Tripura. 

The Assistant Engineer 

Tripura Central ub Division II 

CJ.W.D. Fatjkeherra, ZZ2 Camp. 

'Jest Tripura. 
61*•. Respondents. 
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E2AIL OF ii ALCIO: 

1 PARTICUL.R OF MIS O1;JR 	IE2 IIIIICH T 

1PPLiC...TI017 1.3 

departmental Procecding instituted vide o 

7(2)94/CC/67/Confd dated 15.9.94 (Anneure -10 

issued by the uperintending Engineer C .P .7.. 

central Circle Silcbar, J1.1ela, Road, Nalugram,, ii-lchar 

and suspension order dates 15.9.94 vide No 7(2)94/ 

:CC/66/Confd, issued by the Respondent No 2. 

(Annexure 13) 

2. JURIL)ICTIOt1 OF 'II2 TR_IBTJNAL. 

The applicant declares that the subject matter of the 

order against which he wants redressal is within the 

jurisdiction of the Tribunal. 

3. LIMITATION. 

The applicant further declares that the aplication 

is uithin the limitation period prescribed in acetion 

21 of the Administrative Tribunal ct 1985. 

44 2.XT, 03 THAZ Ca. 

4,1 	That the applicant entered into service under 

the Respondents in a post of Lower  i)ivicion Clerk i.e 

lowest grade employee in Clerical Line and joined in 

ipura on 1C-12-88. 

4.2 	That your aplicant since his joininci in service 

as aovc was entrusted by his employers with work of 

much higher resonsthilites in comparision to his 

status in service and he has been dischargin the 

ctd..... P/ 3. 



aforesaid responsibilitiCe to the full satisfaction and 

without any blemish, 

4,3, 	That there are some ubivisional officers 

of the CPWD at variois places in Tripura. including one at 

Fatikehrra and - the other at Gokuinagar under the control 

of Respor dent No 3. Both the officers were manned by one 

Assistant Engineer,.3 junior engineerS, one L.B.Clerk and 

a part time sweeper. Your applicant was ordered to work in 

bthth the offices, one at Fatikehrra and the other at 

Gokulnagar. The office at Goküinagar is situated at a 

dstence of 40 is, from Fatjkehrra. The authority did not 

consider it necessary to rta]e any alternative arrangnent 

to put any snior clerical staff to discharge duties in 

both the offices, and they were quite happy and satisfied 

with the performance of your applicant. 

4,4. 	 That the office at Fatikeherra was situated 

within the complex of .  the Botder security Force which is 

well guarded by boundary wall as well as 3antry for day and 

night. The applicant used to attend the offices from his 

residoncem at Agartala. irnilarly the office at Gokulnagar 

was situated at a distance of 20 Is from Agartala. 

4.50 	 That your applicant on 2nd February 1994, 

after complting his work in the Fatekehrra office left his 

office at about 3-00 P.I. On 3rd and 4th February your 

applicant did not attend the office atFatekehrra as he 

worked all those two days at.Gakulnagar office. 

4.6, 	 That the applicant on 4-2-94 afternoon got 

an information that theft has taken place at Fatekehrra 

office. lie rushed to that office at Fatikehrra at once 

- 	 . 	ctd. . . . . . .P/ 4. 
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in the afternoon but found none in the office and the 

- 	contrary he found that the office room was locked by a new 

lock which was placed by the Assistant Engineer i.e the 

Respondent No 4, holding the charge of that office. Your 

applicant gathered from the local BF office at on 3-2-94 a 

theft has taken place in the office room of Fatikehrra office 

by breaking open the door lock as well as steel almirah. The 

Respondent No 4 MxX akêd the applicant by a tetter dated 

5-2-94 to submit a report for the missing Measureinant Books 

and other records for submission to the Police as well as 

higher authoritice. The Respondent No 4 on 4-2-94 sent a 

letter to the applicant to attend office on 5-2-94 etc. The 

aptlicant after making Ila= thorough investigation with 

reference to the relevant records, suhnitted a report on 

9-2-94 to the Respondent No 4. Accordingly to the said report 

a bundle of 8 M.Bs along with other papers were found missing. 

A cop7 of the said letter dated t.2.94 

and a copy of the reply dated 9.2.94 

are annexed and marked as ANNEXUP 1. 

and LTh1EWRE 2.respectively. 	- 

4.7. 	That the applicant states that he alone keeps 

the official records inside the almirah without the help of 

anyone elga including the Respondent No 4. It is surprising 

to note from the letter date1 5-2-94 (Annexure 1) that how 

the Respondent No4 could know that the M.Bs are missing from 

the almirab before making any inventory about the missing 

doctments/ papers. 

4.3. 	That on 14.2.94 the Respondent No 4 asked 

explanation of the applicant by referring to his report dated 

ctd......P/ 5. 
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9-2-94 (Annexure-2) posing as if the said Respondent No 4. 

was not aware of the theft. furthermore he states that your 

applicant has lost 4 nos of. M.Bs and other documents, 

A copy of the said letter dated 14-2-94 

is annexed and mnked as 	2 3 

• 4690 	That the applicant states that from perusal of 

the nnexure 1 and that of nnexure 3 it shows clearly that 

the Respondent No 4 h,s alreay decided to make your appli-

cant responsible for the missing Meaurement Books due to 

the theft which took place on 3-2-94. 

But the admitted position remains tbatz the 

Respondent No 4 himself by written complaint to the officer 

-in-charge, Sidhi Police dtation Lodging an F,I.R informing 

that some unknown miscreants have committed theft in his 

off icc by breaking open the lock of the door and that of 

the steel almirab. In the said complaint he categorically 

stated the nos of B M.Bs which were found missing from his 

office following. the theft. 

The applicant has thus got reasoncble apprehe-

nsion that a conspiracy was engineered against your applicant 

by the resondentS for reasons best known to them in the 

- ma 4.4,,  er, 

4.10. 	 That your applicant while preparing the reply 

of the ezplanation asked for by the Respondent No 4 vide 

his letter dated 14-2-94 (Annexure 31, suddenly he received 

a letter from the Executive Engineer, Respondnt No 3 vide 

No 15(69)/PF/D/iGT/94/585 dated 26-2-94 wherein Some wi)d 

and false allegation has been brought against your applicant 

and he has threatened that the applicant will be treated as 

absconding from the office. The admitted position remains 

Ctd....,...P/ 6. 

- 	 - 	 -. 	 . 	 •-' 

V 
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that your applicant regularly perfoning his duties i n 

both the off ices at Fatilcehrra as well as at Gokuinagar, 

which will be evident from the letter dated 1.3. 94 of the 

Assistant Engineer Tripura Central Sub-)ivisiOb No VI,CPD 

Gakuiriagar BF camp addressed to the Respondent No 3. In the 

letter the applicant was also asked MW by the Respondent No4 

to furnish the epla,natiOfl as asked for by the Respondent No4 

about missing of some measurement books. 

In this connection it is stated that the ReSpo-

ndent No 3 'disbursed the Falan,  of the applicant on getting 

the working'  the working report of your applicant. Therefore 

the allegation of absence' against your applicant is unfounded 

and has been made with some oblique motive. 

Acopy of the, letters dated 26-2-94 and 

1-3-94 areannexed herewibb and marked 

as MNEXURE. 4 and A11NEXUR 5 

That your applicant prepared the reply of the 

letter dated 26_2_94(AnfleXure 40 of the Respondent No 3 and 

he sent to him by registered post on 1-3-94. 

In this connectipfl it is stated that prior to 

sendi.ng of the reply NzMduuvbEAxmu= by Registered post, 

initially th, reply was handed over to the Respondent No 4 

for onward trannisSiofl to the Respondent No 3. But later 

on it was found that the Respondent No 4 with some ill 

motive did not transmit the same too the Respondent No 3. o 

the applicant again sent the same by registered post. 

A copy of tie reply dated 1-3-94by the 

applicant is annexed herewith and marked. 

a 	11EURE -6. 

4.12. 	 That your applicant states that the Respondent 

No 4 on 13-2-94 lodçjed an F.I.R with the dhai Police 

Ctd .... ?/ 7, 
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Station about the theft: that took place on 3.2.94 in the of Lice 

at Fatikcherra. The Sidhài Police Station reg,cLst.ered the case 

as Case No022/94$1dhai) dated 13.2.'94 under section 38Cy i.P.C. 

In the F.IR. the Respondent N0.4 dId not. mention the name of 

any person who committed the off ence. it thus evident that a 

theft took place in the office of the Respondent No.4 at 

Fatikdierra whidi has been adnitted by the Respondent No.4. 

'ait from the letters (Annexures) referred to above 

it will he seen that the Respondents have attnpted to make 

your Applicant respondible as if he has lost those doomentsc 

4.13 0 	That your Applicant on 13.94 received another letter 

from the Respondent No'3 , wherein he was directed to su-mit: 

the explanation to the Respondent Nc .3 in reply to the letter 

dated 14.2.94 (Annexure 31 from the Respondent No.4 

Acozrdingly, your Applicant Ofl 3.394 sulinitted 

the reply by regist:eréd post both to. the Respondent No.3 and 4 

Annexures.-7 and 8. A copy of the 1 ett er dated 1.3 .94 

front the Respondent No.3 and a copy 

of the reply thereto dated 3.3,94 

are annexed and marked as Annexures-

7 and 8 respectively 

4.14 	That your Applicant again received a letter from the 

Respondent Noc3 bearing N&.4/TcD/AG'r/94/837: dated 25394 asked 

for explanation of your Applicant as to why the missing M.S. 

though pertinent to closed acount, were kept with the Applicant e.  

Annexurejo.9 ' . 	 A copy' of the letter dated 25.3 .94 

is annexed and marked asAnnexure..9. 

4,1 5. 	That. from the letter dated 25.3.94, (Annexure .4) it 
appears that the Respndent No.3 has also decIded to make your 

oDntd.. .8/ 
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Applicant responsible for the missing M.Bs, out of theft' 

He was fully conversant about the practice of retention of the 

MIBS. of closed accounts with the respective Stjb-ivision and 

that a theft took place at Fatikcherra on 3 .2.94, where some 

Nog, of M.BS. were found missing. 

That a Departmental Enquiry' was held on 28.3 .94 as 

per desire of the Respondent No.3. thile conducting the said 

enquiry, other officers accompanied the Respondent. No.3. 

During that enquiry the Respondent.. No.3 told your Applicant 

in front of all tojnake good of the theft articles secretly 

otherwise he will be compelled to report. the matter to" the 

higher authorities. The Respondent. No.3 thereby waned to 

establish as if your' Aplicaflt has committee the theft. This 

clearly shows the motive with which the Respondents have been 

working jeintly against your Applicant about. the theft case 

in which some records were found missing. Your Applicant by 

a better dated 29.3.94 addressed to the Respondent No.3 

seriously objected to the utterings made in presence of others 

officers and the attitude he has shown towards your AppIi-nt. 

Aririexure-lO. 
	 A copy of the letter dated 293'.94 

is annexed and marked as Annexure.W, 

/ 

417c 	That the letter dated 1".3 94 (Annire-7) was 

received by'your Applicant on 29'.3.94 from the Respondent No.3. 

However, your Applicant furnished a detailed reply/explanation 

to the Respondent No.3 on 30.3 94' 

Annexure.-11. 	 A copy of the reply dated 3 0.3 .94 

is annexed and marked as Annexure-11 

4.18'. 	That the Police authority after investigation of 

the theft case, which they registered as Sidhal P.S. No.22/94 

ODntd.9/- 
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underSection 380 iPc, sulimitted final report before the Chief 

judicial Magistrate West Tripura Agartala and the said report 

was accepted by the Ld thief Judicial Magistrat&, West Tripura 

Agartala vide his order dated 26c8.94 

Annexure.l2 	 A. copy of the final report and that of 

the order dated 26 '8094 passed by,  the 

Ld. thief udicial Magistrate,Agarta1a 

in Sidhai P .5 .Case No22/94 is annexed 

and marked as Annexurel2 

4l9 	That the Respondents did not make any crrespondence 

further abot the theft case with your Applicant. Your Applicant 

was suddenly served with an order of suspension and also a charge 

sheet bearing Nb,7(2)94/SCc/66,nfd dated 159.94 hythe 

Respondent No.2r.  The Applicant, has been informed that he has 

been placed under suspension with immediate effect. In the order 

it has beep only stated that a disciplinary proceedings against 

the Applicant is contemplated. But the adn4tted position rnained 

that a Charge Sheet on the same date has been served upon the 

Applicant. So-  the contnplation as stated in the suspension order 

is not the real reason for issuance of the suspension order 

Annexure-13. 	 . copy of the suspension order dated 

15994 is annexed and marked as 

Annexure-13. 

4,20.. 	That the Applicant has also been served on 

with a memo'of charge sheet with the direction to furnish reply 

theretoc Mn the charge sheet 2 charges have been labelled against 

the Applicant wich are as follows :- 

ARrIcLE-r 	That Shri Anirban NandiL.D.Cb while 

functioning as Sub.ivision Clerk in the 

ODrltdC. .cyj- 
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Tripura Central Sub-Division N&.II 

with the headquarters at Fatikcherra 

during the period from 19.6 .92 to 11ç7r494 

lost valuale Goverrnent records due 

to his negligence and lack of devotiort 

to his official duties from the Sub-Djvj-

sional office which is located in a fully 

secured and protected area. 

ARrIcLE-Il 	That Shri Anirban Nandi lost valuable 

Government records: which are vital for 

defending the Arbitration Case' under his 

custody intentionally ,  with a dishonest 

motive to help the Cbntractors, 

nnere-14 	 A, copy of the mono dated 15.9.94 

drawing up the charge sheet is 

annexed and marked as Annexurs14'. 

421c 	That as already stated al-ove',  the Respondent Nb..4 on 

13,294 lodged a written eomplaint with the Sidhai Police Station 

stating that unknown miscreants have committed theft in his office' 

and Nos. of Measurenent .00ks have been stolen The Police 

authority registered the said Case under Section 380IPC and after 

due investigation suiiritted the final report liefore the 1,Qief 

Judicial Magistrate,. West Tripura,. Agàrtala. and the same was &ly 

accepted by the qourt on ? . 94(Annexure_12). In the finaL report 

it has been clearly stated by the'Investigating Of ficer that the' 

theft. has taken place by unknown miscreants and the accused 

could not, be detected dispite best efforts for want of evidence. 

The Respondent No02 despite receipt of Uje aforesaid final report 

Anriecure-12) with the clear finding of the Investigating Off icer. 

did suspend the Applicant and also drawn up the aforesaid charge 

sheet against your Applicant. 

t.dt11/_ 
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422. 	That in the Articles of Charges nothing has been 

mentioned as to the provisions which have been violated by 

your Applicant of the Central Civil Services (ODnduct) Rules, 

in this connection s  it is sufiicient to state that the Respond- 

.ent 	on 13.2.94 lodged complaint of theft by  unknown 

miscreants which the Police after ,  due investicration has stated 

tohe true. But in the charge sheet it has been alleged that 

your Applicant has lost. Nbs. of Measurnent Books. 

The Respondents in a planned way have acted to trap 

your Applicant in the matter' with ill design and ulterior motive 

The Applicant is a lowest grade e'nployee and so the Respndents 

have attenpted to fix the responsibility of the theft upon the 

Applicant without any foundation and/orrhyme of reason. 

That the Applicant ts  Inquiring Authority' in the 

departmental proceeding is stationed at SIlthax' which has been 

done deliberately.by the Respondts to put the Applicant in 

troui-le and ultSmately compelled him not to attend the: proceed-

-ing at Silchar for want of fund. His misery will not only be 

ended there. Suddenly in the month of Septeit1-er, 1994 he receiv 

ed a communication from the 'Executivie Engineer(NQ) , Silchar 

Central Circle under which the Annual confidential Report for 

the period from 1.4 • 93 to 31.3 .9 4 was communicated to your 

AppliCant. On going through the said communication your Applica 

.-nt has found that there are adverse rnarks in the Annual 

confidential Report for the year 1993-94. The Applicant in his 

service career for the first time received such communication 

It is sufficient to mention that all the rnarks of the Respond 

ent Nb.3 as Reporting officer were imaginary and unwarranted 

and the same were not based on the given guidelines in this 

regard. These adverse rnirks are also part of the consira-cy 

against your Applicant. 

QDntd. .'.12/_ 
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k copy of the letter dated 19c9c94 

is annexed and. marked as A -inexure-15, 

	

4.24. 	That your Applicant, has been placed under suspensio,n 

with effect from 15,.994 e  but he is being denied of ,  the subsist'ancc 

allowance which i-s admissible to him under the provisons of the 

Law bur Applicant is being paid subsistence allowance at a. much 

lower rate than the admissible amount intentionally and willfully 

by the Resxndent Nb3 solely with a view to create pressure 

ufl your Applicart to trap him in the matter of Measurneflt Boks 

which were taken by' the unknown miscreants by cortrtitting theft 

This is being done with a view to give an eye wash to others over 

the matter in question 

	

4'25. 	That according to the instructions iss.ied by the 

Governuent of India, the authority' is required to review the 

	

• . 	suspension order and that. of payment of subsistence allowance 

where suspension period is exceeded more than 3 thonths. It is a 

mandatory duty on the part of the RespDndefltS to review the 

necessity of continuance of the suspension order aftr 3 months 

and also to examine the increase of subsistence allowance consid-

_.ering the hardship of the enployee mncerned.. But in the case of. 

your Applicant nothing has been done by the Respndent:s intenti-

.on'ally and will fully in the matter of review ,  of the suspension 

and that of the susistenCe allowance with some &-lique mot,ivec 

4.26 	That your ApplIcant is a lower ivision Clerk and 

in receipt of negiligible amount as subsistence allowance by' 

which he is unable to. maintain himself and depending f artily 

mTiherS including his wife and childrèn Therefor&, he appreached 

the concerning authoritymOre than once to revoke the suspension 

	

4 
	

order and to allow him to Join in service and to perot duties 

as usual* ultimatelY he made a representation, on 4th March, 

1995 to the Respondent- No'2 for revokatiOn of the suspension 

QDntd..13/- 
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order which Is In no way required to continue as all the records 

/documents are in the custody,  of the Departmental authority. But 

nothing has yielded out of such representations and the Applicant 

is suffering continuousij. 

Annexixre-16. 	 A, copy of the representation dated 4th 

March 1995 is annexed and marked as 

Annexure- 16 1.  

,4*27# 	That from what has been stated abve, It is evident 

from the relevant, records annexed to this petition that a serious 

and planned conspiracy was made against your Applicant by the 

Respondents in order to put hint in difficulties T. The theft of 

records is not denied and disputed by the Respondents, but still 

knowing fully well of the theft, the Respondents issued letters 

to your Applicant posing as if your Applicant has lost the 

Measurnent Books from 1spossesionT. Thur Applicant has been 

pressurised by his authoritIes in various ways to trace out the 

missing reoordd. 

428 	That the suspension order was not at. all warranted 

under the admitted position of the case. The Respondents could 

close the matter as has been' done in other offices after receipt 

of th.e final reportT. The suspensIon was completely unwarranted and 

it cannot stand in Law T. 3eides, according to the standing orders' 

of the Government. of India and the decisions of various Qurts, 

the suspension order cannot continue beyond 3 months unless it 

is considered essent,iaiT. But in the present case no review has 

been made intentionally by the authorities with a view to put your 

Applicant under pressure before expiry of 3 months to ascertain 

as to whether further suspension is necessary at all. Therefore the 

suspension order Cannct: stand in Law and the same is liable to he 

quashed by this Ld '. Court:. 

Contcf,TT,14/_ 
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That the Applicant states that; the Respondents have 

drawn up the proceeding with a prejudged mind which will he 

evident from the fact. that. despite the Police Report that the 

theft has taken Place and acceptance thereof by the L. Chief 

Judicial Magistrate 'The iscipiinarY Authority has framed the 

charge against the Applicant stating that he has lost the 

Measureflent Books. 

From the imputation of misnduct it; is also 

clear that there-  is absolutely no material against your Applican 

to draw up the charge shet for those missing Measurnent 

Books due. to thètheft took, place on 32.94. The Applicant has 

got reasonable belief that the entire process has been done 

by the Respondents in a planned way with a view to penalise 

the Applicant for,ai incident for which the Applicant has got 

no respo ns i'- il ityi and/or connect ion. Therefore, the illegaL 

and motivated ch-arge sheet• is liable to be quashed and the 

same cannot stand in Law. 

4.30 	That as already stated above, the charge sheet. is,- 

illegal and unwarranted.. So the suspension order for causing 

enquiry is also equally illegal and not tenahle in Law and 

hence', liable to be quashed. 

5,.Ground for relief with legal provisions 

Froml, the facts narrated above it. is clearly established 

that the Disciplinary Authority most. ill.egallyarbitrarily and 

in total disregard to the Law of the land has drawn up a.charge 

sheet and also issued suspension order suspending the Lpplicant. 

BY this illegal acts the Qnstitutional rights of theApplicant 

as guaranteed under Articles11i16 and 21 of the cbnstitution 

of IndIa have been infringe&. 

6. Details of the renedies exhausted :- 

The Applicant- declares. thathe has aviailed of all the 

rnedies aailahle to him under relevant service &iles. He 

5uiitted applications to the Respondents from-i time to ti.me 4, 
Contdl5/- 
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7' Matters. not previousjy filed_or p2ndim wi 	 urt_:- 

The Applicant further declares that he had not previously,  

filed any application, Writ petition or suit regarding the matter 

in respect of which this application has been made 1  keforeany 

urt, or any ,  other authority or any other Bench of the Tribunal 

nor any such applications.. Writ petition Or suit pending before 

any of then' 

8L Relief st 
 

- 

Tn view of the. fact.s mentioned in paragrah4 above ,41 
the 

Applicant prays for the following reliefs 

a) 	To pass orders declaring the suspension order issued by 

the Resndent: o".2 and communicated to the Applicant vide No. 

7(2)94/scc/66/nfd dated 15994 (Annexure%il3j illal and 

uñnstitut.ioflal and not warranted by the facts and clrcnstances 

of the case, and to pass further orders quashing the said suspen- 

sion order 

1,) 	To pass orders declaring that the charges labelled against 

the Applicant are illegal and unconstitutional and such charges 

cannot he brought. against the Applicant in view of the final 

report. suinitted by the Police authorities, and pass further order 

quashing the charges as communicated by mno No.. 7(2)94/SCC/67/Q)nfd 

dated 15.9.94 (Annexure-14). 

cl 	Grant such further or other relief or reliefs to which 

the Applicant may he entitled having, regard to the circumstances 

of the case. 

dY 	Grant cost and incidental to this application to the 

Appi leant... 

9 

pending final decision in this application the Applicant 

seeks issue of the following interim orders - 

16/ 
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(1) suspend the suspension order of the applicqnt as 

issued by the Resndent No.2 vide No.7(2)94/SCC/66 

confd/ dated 15994 (nnexure-13) 

(Si) Stay the continuance of the Departmental proceeding 

against the applicant on the basis of the memo of 

Charge sheet issued by the Resndent No2 vjde 

his No.7(2)94/sOc/97/Qnfd dated 15.994(nnexure...14) 

106 	The applicant desires to have oral hearing at the 

aission stage. 

lie 	Particulars of Bank Draft/Postal Order filed 

nreectof the anicat ion for: 

Indian Postal Order No B 09 16100 dated 6 .595 

for Rs  50/-  

l2e 	List of :nclouresi- 

Arnures - 1 to 16 (tart of the apolication) 

Postal Order(s). 

Vakal at naa 

self addressed envelope -. 1 No, 

File size envelope with ad&esses of the 

Respcndents - 4 Nos. 

VERIFIC\TION / 

I, Shri A.nirban Nandison of Shri Ashit 

Kumar Nandl,. aged abcut 32 years, employed as Loer ,  Division 

Clerk in the Central Public Workds 1Departnent, Tripura 



I 

-17- 

Central Dipision in Trip.ra resident 	 Agartala, 

p.0 0  Arundhuti.flagar PS WeSt Agartala, District- West fripura 

do here'oy verify that the dontents of para 

26 are- true to my 1cnovledge and rests are my suinision and that 

I have not. suppressed any material fact.. 

Anirban Nandl 

Date:-. 8595 	 . 	 signature of the Applicant 

Place:- Agartala 

To 

The Registrar 	- 
Central jdministrative Triuna1, 
wahati .ench 4!  Ra jgarh Road, 

-GUWAHATI- 781005 - 	------- 

Copy to:-. 

The Senior Central Government Standing Council, 

Ôentral Administrative Tri1.unal, Guahati 

Bend, Rajgarh Road, 3hngagarh, Guwahati-

7810050 



1 

1EXtTE - i/serie. 

C/i 
	

G.atei 4/2/4 

To 
Shri A. Nanc!i, 

Ygd,  s I- .jeul6l attend at F2tjkcherra TCSID II Office 

on 5/2/94 pesitively xx he yr office rmom is open 

position anc çrej aimirah also is in open ana M.Bs. and 

other •recor1s are Ivinq in scattered nositiofl. You sh16 

verify the recors afl 0/C of Police Station is to visit 

site. Your presence is urqently requirei at Fatikeherra. 

4/2/95 

' eve 
 

jP° 
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ANN EXURE - 1/series. 

No. Camp Fátjkchexra/l 
	 *ate 5/2/94 

Te 
sbri A. Narxli,. 
sC Sub-iv.II. 

Sih :— Submissicfl of report for stnlen meaarement 
1ook5 anc' other cocuTflafltS. 

With reference to my letter No. Cnp/l ciatei 4,2,94 

you are to submit the 	rept for missinc MBs afl 

other recorcs irnrneiately as same are to surnit to Police 

Station anó hi cther authority for further nessary aCttofl. 

5/2/94 
- Msistant Enqineer, 

T.C.S.LII, C.p.W.., 
Fatikcherra ThSP camp 

West Tripura. 

Copy to the Executive Engineer, TC1), CPW!), 7arta1a D.P. 

for information. Inchrge of Police Station, Sihai 

(Mohanrur) vlsi ted site at Fatikcherra 2 AEII office 

on 5/2/94 at abit 11-50 AN afll instructeoR to 

verify the missing thincis (M13s and other records) 

anQl askeal to su1rdt the report imrne1iate).y. 

Acxoriinly the unersinec start& the verification 

w. e. f, 5/2/94 

Apsistant Enneer,- 
T.C.S.].II, C,P.W.2. 0  
Fat.ikcherra 1SFCamp 

West Trirura. 

- 	 - 
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jEXURE - 2. 

To 
The Assistant Engineer, 
Tripura Central Sub-Division No.11 
C.P.0 D. L  atikcherra B$F Cno. 

SUB: Submission of report for stolen = aaz'ement books and 
other xxtIzU docunts. 

Bet: Your No, Canp. Fatikcherra/1 dated 5/2/94. 

Sir, 

with reference to your letter no, mentioned above, the 
meaa rement books and other documents which are found missing 
as per documents/records available are su1itted below :.. 

Me asurement Books: 

 i/I13/84 
 738/TCD/AGT. 
 762/TCD/AGT. 	I ().) 763/TCD/AGT. 	I 
 915/TCD/AGT. 	I 
 916/TCD/AT. 	1 
 993/TCD/AGT. 	I 
 1126/TCD/AGT. 	I 

Resister & other papers. 

8(eight) No. M.Bs. 
(all these I4Bs were kept in one 

bunch/stack) 

Agr1Jo.f/S/EE/SH/82-83 	Test Register, Hindrance Register 
Agency: Shri R.N. Kan.lilal, Site order book, Cement & steel 
C70.Drill shed at Salbagan. Register, Paint Register, head 

Register. 

Agrt.No.5+/6E/z /TCD/87-'88  Test Register, Dog Reg.,head 
Agency: Shri Swapan Saha, 	Regis ter, Hindrance register, 
C/O.?rimary School at 	Site order book, Cement register. 

Agrt.No.26/&E/E/TCD/87-88 Inspection Register, MAS Registei 
Agency: B.N.Kanjilal Test RegJ9 ter, road matel 
improvement of Internal Register. 
Road at Slbagan(fl) 

Agrt.No.25/SE/EE/TCD/87..88 Site order book, CementRegister 
Aency: R.N. Kanjilal Hindrance Register. 
70.20 no.T-J Qrts. 
For BSF at Fatikcherra. 

Agrt.No.33/SE/EE/SH/8081 Hindraice Register, 
Agency: P arim al N ai di 
C/0.7No.Type..B Quarters 
at Bagafa. 

ell 

	 Contd. - P/2. 
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Agrt. No. 37/S/EE/SH/8182 	Hindrance Register. 
Agency : Shri P animal Nandi. 	- 

Agrt. No. 1/S/E/81-82 	---- Hindrance Register. - ' 
Agency: Shri Panim&. Nandi. 

Agrtjo, 15/SE/EE/85-.86 	'Cement Register site Order 
Agency : Shr Swap an Saha 	book, Hindrance Register, 
C/o.5 No. -III Quarters 	Test Register, Dog Register, 
at Galculnàgar. 	. 	Paint Register, head Register, 

Tube test. 

The registers and files for connecting different woks, 
could not be verified as files of running & final bills, extra 
item and substituted item files, Handing over files, were in 
scattered position in room. Hence missing documents and other 
important pepers could not be ascertained. 

Thanking you, 

Yours faithfully, 

Sd/u. Anirban Nandi 

Dated:. 9/2/9+. 
SDC, TCSD - II, 
CP'WD, Fatikcherra BSF Cunp. 

OC ate  
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ANNEXUBE.3. 
URGENT 

No.Carnp.Fatikcherra/2 	'dated 14.2.94  

To 
Shri. Anirban Nandi, 
SDC, TcSD-iI, 
Fatikche rra. 

Sub; Explanation for theft case of NBs and other 
records from your custody from the office at 
at ES? Camp at Fatiktherra. 

P ase refer your No, nil dated 9.2.9 in which you had 

reported that you had lost 8(eight) NBa and other records 

connecting to work from your custo&y zi g which are very important 

document in C.P.W.D. 

Please explain in details bow, when and what circumstances 

the theft had occured and submit the same Immediately as the 

same is required to be suitted to higher authority. 

Sd/. 
14,2,95  

Assistant Engineer, 
T.C.S.D.II, C.P.W.D., 
Fatikoherra BSF Camp 

'Wst Tripura. 

Copy to Executive Engineer, TCD, CPWD, Agartala A? for 
info rviation pie ase. 

Assistant Enginer, 
T.C.S.D.II, C.P.l4.D. 9  
lPatikcherrá ES? Camp 

1ost Tripuxa. 

Attec c4- 

Advocate. 
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ANNEXUBE f. 

CONFIDENTIAL 
BE&D/.A/D 

government of India 
Central Public Works Departnent. 

.... 

1o.15(69)/PF/TCD/AGT/9 1f/585 	Dated,Agartala, 26.2994 

To 
Shri Anirban Nandy, 
C/O.Shri Asit Kumar Nandy, 
P.O.A.D. Nagar, 
Viii, North Badharghat, 
Nillong Sangha (near), 
Agarta].a, 799001. 

3, Shri A. Nandy, 
S.D.C., 
TCSD No.IV, CPWD, 
BSF Camp, 
Qokulnagar,Tripura (West). 

2. Shri A. Nandy, 
S.D.C., 
TCSD.No.II, CPWD, 
BSF Camp, 
Fatikeherra, 
Tripura (West) 
P]1: 12 

It has been observed by me during the inspection 
of work at SubDiirn.No.II & IV that you not been attending 
the sub-divn.offices punctually and regularly. It has been 
reported by the Assistant Engineer that you are very much 
careless ,irregular and irresponsible. It has also beai obser. 
ved that you are neither attending ai b-divn. office II nor 
sub-divn.No.IV, which you are holding as additional 
charge for sub-divn.No.IV. Such carelessness on your part is 
viewed seriously. You are therefore calle d upon to explain for 
such irresponsible attitude• towards your duties. You have inti-
mated about missing of some measurement books to the Asstt. 
ngineer II. You are directed to give your er?3a naticn as 

called by the Assistant Engineer under intimation to this offe 
immediately. Your reply should come to this office within seven 
days on receipt of this letter. If you fail to m&ce reply 
it will be concluded that you have nothing to s ay about your 
behaviour and entry will be made in your annual confidential. 
report. You are also directed to join duty immediately. No 
leave of any kind will be sanctioned to you in future. You will 
be treated as absconding from the office. 

sd/- 
23/2 

Executive Engineer, 
Tripura Central Divn., 
CPWD,Agartala Airport. 

Copy to: - (Confidential.). 
1. The A.L., TC8D.No.II,C2WD,A3F Cenp,FatikCherra th a 

direction that his absentee statement should be sait to 
this office immediately. 

- 2. The A.E. ,TCSDJ0.IV,CPWD,BSF Camp,Gokulnagar,TripUra 
(West) for similar action as noted above at sl.no.1. 

3* personal file of Sri Naidy. 

EXEG) TIVE IN GINEER 
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ANNEXUBE 5. 
Government of India, 
_c.!LW.D. 

No.5/TCS-V/Gok/9lF/Cp1p/Ag t. 	Dt. 1 /3/9)+ 

To 
The Executive Engineer, 
Tripura Central Division, 
C.P.t4.D. Agtala 

Sub: Absentee statement in respect of Shri A. Nandi, SDC 

Ref.: Your No. 169)/PF/TCD1AT/9/585Dt. 26/2/24 

It is to infomi you that from 1 6/2/9. to 2 8/2/91f 
hri A. Ndi, SDC was present in the T.C.S.D. IV office 

at Gokulnagar BSF Cnp regularly except on 10/2/9f..  He has 
applied for C.L. -on 1 8/2/9+. 

This is for favour of your information & further 
necessary action p]ease. 

Sd/- 
1/3/9k 

A.E. IV 

&1rocate 



- 
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overxunent of India, 
C.P.W.D. 

No.13/TC&D-IV/GOk/9+/ 	 Dt. 28.3.9 4- 

To 
The Executive Engineer, 
Tripura Central Divs ion, 
C.P.W.D.. gaala A/P. 

$iui- 'Absentee stateient. 

The absentee statement of the staffs attached to 

this office is submitted below :- 

AE - IV 	Ift 	 In duel charge. 

Shri C.Ckowdbury,J.E. Full month. 

Shri A. 1andi,SDC 	- 1.3.94 to 26.3.9i- 

(21.3.94, 22/3/9f & 23/3/9+ 
attended at TCSD-II ofI ce 
at Patikcberra). 

(C.L. on 10/3/94 -) 

(I+) T.E. Datta :- 	Full month 

(Applied for station leave 
peimission on 12/3/91+, 13/3/91+
& 1/3/9f. 

Assistant Engin er, 
Tripura Central Sub-Divfl. IV, 

C.P.W.D., 
Gokulngar B$F Camp, 

West Thipura. 

C .. ,  

.. 
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To 
The Exeitive Engineer, 
Tripura Central Division, 
c 	A&artala Airport. 

Ret : Your No.169)/W/TCD/AcT/9+/585 
dt. 26.20 94 

Sir, 

With due respect I a to state that I have received 
the above mentioned tter Am today (1.3.91f). As you may 
aware that I had already explained the theft case and 
submitted the same to the Asstt.Engirl3er, TCSDJo.II, 
PWD, Fatikcberra. However, for favour of your ready 

reference I am once again explaining the same. 

On 2.2.9 I ]eft the office of TCSD'.II,Fatikcherra at 
about 3.20 P.M.  (approx.)after properly locking the 
door lock and Almirah lock of my room. I had left the 

office early as I had to attend the divn.office i.e. 
Tripura Central Divn. in order to join the farewell party 
of D.PL.OI At Tula Bagan Bus Stop I met Shriram Sahu, J.E. 
and Shri Priyabrata Nandi, contractor. At about 4.00 p.m, 

the bus came and we started for Agartala. As it was 

raining and I was totally wet andwas not reeling physi-

cally well I had gone to my home. 

That Sir, on 3.2.94 and 4.2.94 I attended the office of 

TCSD.No.IV at Gokulnagar. On 4.2.94 at about 2.30  p.m. 

one Shri Babu2. Ohowdhury, contractor informed me at 
Gokulnagar that a theft had occured at my office at 
Fatikcberra. At that very moment I started for Fatikcberra 
and reached there at about +.30 p.m. 	 - 

That Sir, during that period no one was present at the 
office and my room was locked by a different lock. There 
I met one Saxikar Paul, Manager of Shri Sibu S aba, contractor 
and tole him, if any of my office staff come let them 
informed that I had started for Asstt,Engineer,TCSD.No. II's 

Home at Ushabazar, Agartala A/P. 	 - 

Contd. - 2. 
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I contacted Shri C.N.Bhattacharjee at his house and was 
infonned about the theft in my room. On 5.2.9 I went to 

the office of R8D.No.II at Fatiktherra at about 12.00 p.m. 

I was late as my younger son was ill and I had to take 

him to the Doctor. From 5.2.911 to 9.2.94 I along with the 

A.L'II, Shrirám Sahu, JE, K.C.Deb and B.C.Purakayastha,JE 
verified all the docunts and .Bse jointly and a list 

was prepared of the imissing docunts and M.Bs. The smie 

was submitted to the Assistant Engiie er, TCSD.No.II. 

In this connection it is also worth to be mentioned here 

that on 5.2.9+ when the room was opened by Asstt. Engineer, 

TCSD.No.II, it was seen that the aamirah was broked 

open and 14.Bso and many other important documents were 

lying here and there on the floor. 

That Sir, an information was lodged to the police Station 

by the Asstt. Engineer. After verification the police has 

lodged a F.I.R. under I.P.C. 380 No.22/94 dt. 13.2.9+ for 

theft by unknown miscreants. 

And &ir, on 1.2,91+,  2.2.91+, 5.2.91+ to 11+.2.91+  I was present at 

TCSD.No.II office and from 15.2.9+ to 28.2.91+  I was present 

at TCSD No.IV office. A series of contractors letters & other 
papers, bill may kindly be verified in support of this 

statement, which were sthnitted and prepared by me. So the 

qiestion of my rejoining in duty does not arise. 

In view of the above, I do hope the above statement will be 
sufficient for your kind self to make it clear that the irre.' 

gularities, carelessness and irresponsibility is concerned 
had not ever since been shown by me and does not having any 

relevancy at all. 

Thanking you, 

Dated,Agartala, I .3.91+ 

Yours faithfully, 
Sd/, Anirban Nandi. 

1+/3/91+ 
8.D.C. 

TCSD.NO.II & IV,CWPD, 
Fatikcherra,Tripura (West) 
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A4NEXUBE_71  

BOVT. OF INDIA 
CENTRAL PUBLIC. WORKS DEPABTMNT. 

No.: 65(1)/TCD/AGT/591 	Dated,Agartala A/F. 	1-3-91f 

To 
$hri A. Nandi, L.D.C., 
Through JLE.-lI 

Subject :- Explanation for theft case of MBs* and 
other records from your custody from the 
office of the BSF Campus, Fatikcherra. 

Ref. 	: - AE-U's letter No. Camp Fatikcherra/2 9  
dated 1f/2/9 1f. 

0. 

With reference to the AE-II's letter cited 
above addressed to you and copy enclosed to this office, you 
are hereby directed to suthiit your explanation to this office, 
ask asked for, in the above letter along with the details of 
missing MBs (number inserted) for taking further necessary 
action. 	- 

* 	 Sd/u. 
28/2 

Executive Engineer, 
Tripura Central Divisicn, 
C.P.W.D., Agart&a A/F. 

Copy to:- 

The Superlit ending Engineer, Silchar Central Circle, 
CPWD, Silchar2 for favour of information. - 

The Assistant Engizer, TCSD-II, CPWD, BSF Campus, 
Fatikcherra with reference to his above letter for his 
information and necessaryäction. Hd is reqiested to 
send the particu]a rs of records which have beai s tolen 
along with the )4 • numbers for taking further ne ces S ary 
action. 

p 

EXECUTIVE EUGIMER  

(_ 4.•. 



ANNEXURE - S. 

To 
The Assistant Enwineer, 
Tripura Central SU1}) Iivisi.n Ne.II 
C.P.W.I.,Patikcherra T3SF Cm-'us, 

Sub: Your letter N..Car/Fatikcherr/2 St. 14 0 2.4 0  

Sir, 

With reference to your letter N.. mentioned abeve it 

is stated that I ha alrea&y sulamitted my rely an 12.4 

in êuplicate. put, with eec faith I bad net taken your 

rece.iye sinathre on my c.py. As per &iSCUsSj.fl with the 

Executive Enaineer,Tripura central )ivisi.n C.P.W.L, on 

1.34 in his chamber it seems to me that you have not 

su*mitteQ the copy of my renly. Why you have  not aibrnitte 

it is not clear to me. S, I am a!aifl  replying the ab.ve 

menti.ne& letter thr.ih ReaistereQ p.st with A/I. 

As per your letter N.. mentioned ab.ve, you asked me 

to "cplein in details h.w when and what cirjmstaflCes 

the theft had occurei ft . Put as you knew, I was net 

present at the time of detectina the theft by you on 

3,214 ( I had left the T.C..D. effice on 2,2.4 at 

abt 3.20 P.M. and was net present there on 3,2,94 and 

4,24). ., I cannet understand hsw I can R 

explain h.w when and in what circumstances the theft 

•ccured. S., your ave mentiened letter is 

dubu.usl.y intentiene4 and uncalled f.r. It is presumed 

that you are trying to inv.lve me which is an unfair act, 

In yir abeve mentisned letter in the first araqrh 

you had used the werd "l•st", in the sec.nd pararaph 

you had used the weri "theft". This type of thins are very 

much qestienable to me and is cl.udincj the situatifl enly. 

In my letter Ne. nil, dated 5,2,4 I hd explained 

abeut hew and when I was fjrst inf.rmed a)svt 

the theft case and eit my act next. Per ready 

reference I am sulertitting that aain. 

On 2,2,4 I left the .ffice of TCS N•,II Fatjkcherra 

U 

- 	-.-- 	 - 	 1• 

3'))  
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at ?Jzt 3.20 P .M. after propertly i.ckinç the door lock and 
Almirah lock of my room.. I ha4 left the of flee early as I had 
to attend the T.C.D. office, Aartala Airfield In order to join 
the farewell party of 	At lblalpaqan Blust Stop I met 

Shriram Sthu, J.E. and Shri Priyabrata Nandi,Cofltractsr. 

At a)'it 4.00 P.M. the bs came and we starter2 for Aerteia. 

As it was raining and was totally wetand was not feelin 

physic ally well, I h a oen e to my home. 

On 3.2.94 and 4.2.94 I attenried the office of TS-IV 

at Gokulnaciar. On 4.294 at about 2.30 P.M. one Shri fla1&il 

Choud1ry, contractor lnfrmed me at Gokulnacr that a theft 

had *ccurecTi at my office at Fatikcherra. At that very 

mment I started for Patikcherra and rsache there at about 

4.30 P.M. At that time, no one was present at the office 

and my room was locked. There I met one sankar Paul, Manaer 

of Shri. Siku $ aba, Contractor and tol e him I f any . f my 

office staff ccne, let him informed that I had atarted 

for Assistant Enineer, T.C.S,.-Ii hnme at Arartale A/F. 

I cntac ted you at your hse and was informed abi t the 

theft in my room (You had handed me over a letter No./1 

dated 4.294). On 5.2.94 I went to the office of T.C.S.L-II 

at abQut 12.00 P.M. I was late as my youngest son was ill 

and I had to take him to the roctor, 	ui 5.2.94 to 9.2. 94 

I alonq with you, Shnirern sahu,JE, K.C,Deb, JE end Shri 

F3.C.Purkayastha, J.E. verified all the coouments and M.s. 

jointly. A list was prepared of the sthlen documents a ne, M.Ps. 
The same was submitted to yo't. 

In this connection It is also to be mentioned that 
on 5.2 • 94 when you opened the dor o f my room, it was seen 

that the Alrairah was broked open and MPg ancl other imrortant 

documents were layina scattered on the floor. 

Thankincj you, 

Yours faithfully, 

Sd/-Anirhe.n Nandi 

Copy to: The Executive EncIneer,TCi),CPWD for inrmation. 

Atte- 
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ANNE)JRE 9 
CON FIENTIXL 

GeVernment of Inc'ia, 
Central Puliç, Werks Department. 

Ne.4/TC1)/AGT/94/37 	iate,1artala, 25/3/94 

To 
Shri Adr1an Nani, 
S)C, TCSLNO.II, 
C11'WL 13SF Camp, 
Fatikcherra. 

2. Shri ArtranNany, 
S1C, TCSTh.Ne.IV, 
CPW,BSF camp, Gekulnacar. 

I have came to knew that ahit 9 Ns. M.1s. 
which were under your custec,y are missing. I have also 
cne to knew that these M.fls. are pertaining to the wer.k of 
C/O.Amn.13lck,Fatikcherra. The wcrk of the abeve Uuildinq  
was crnplete' ],eng 1ack anO final bill was also iai. You are 
to explain why these M,13s. were lyinq ith you even after the 
accjnt of the work was clsse1 in the ivisin office. Yu 
are QirecteO to explain why these Mrs. were 1yina with yu. 
Your letter QlAecll 3.3.94 ad.Nressed to your ).E.,TCSD.Ns.0 
cpWLFatjkcherra and cy te me is also cntrevercial to the 
ft that you have nev' reperted any less or P.nythinq . 
Whereas yjr letter dated 4.2,94 aress& to AE,TCSLNO.II 
you have given the Oetails of d€cuments/recors miesino. fran 
the su)-civn effice like 9 nos. M fls, alenc with thr 
men ts for ether Gill f feren t werk s • Yu r reply shu 1 1 reach this 
effice within 7(séven) days. 

23.3. 
Executive Encineer, 
Tripura Central ivn., 
CPWAgarta1a Airr.rt 

Cey toe - 
The Superinteninc Ençineer,Silchr central 
Circle,CPWI),Silchar-2 for information. 

EXECUTIVE 21TC37NEER 

tte p 
Ovat 



XINEXUPE - 

To 
The Executive Eflifleer, 
Tripura Central iIvIsien, 

AartalaAirørt. 

Sub:- erartrnenta1, encuiry he1 in the T.C.S.L-II 
®ffice en2.3.4. 	 -_ 

Sir, 

F 1 ease recall the r2j scu s Si Ofl held With you on 20 3. M 

at AE-II's ff.ice at Fatjkcherra tit the time of clepartmen-

tal eniry helc on 2$•3,4 hea& by yu a1en 	th AFII 

AE0 IV an 1  one R.S.F. personal. Yu t1Gi me "7\ap 1ekheya, 

Kisise ccuments wapas mil sake to chup chap kahi rakh Dijiya, 

Nehi to muje duty iouni hake report upar vesna parea". It 

seems that you are tryin to establish that, I knew 	has 

st1en the documents & so I am involvei. As per the G.L 

encfliry in Sihai P,S N.-510, dit. 13,2.94 at 20.45 hrs. 

the theft ha,42 Qccured, at any time hefre 3.2, 4. An& from  

3.20 P.M. (Apprx.) on 2.2,4 to 12 0 00 P.M. (Apprex.) on 

5,3,4 I was not present at T,C.S.L-II office at FatjkCherra, 

Se, Sir, I huTh1y say that, this type of q-ietedl woris 

were unexpectei for me from a very respnsihie efficer like 

you 

Se, Sir, as I have infGrmecl earlier, I ceny fin1y 

of any knowle e of bow the theft had ccurei & who Is 

inVe1ve is beyeM my knowletce, 

Thankinq you, 

Yours faithfully, 

at&, Aarta1a, 	
S!/_ Anirban Nan'i 

The 29th March '94, 	
SJC/TCS - II 

Cepy te:- 
1. AsSistant Eno.ineer, T.C.S..-fl for inrmetien. 

2, The Secretary, C.P.W,. Staff Assciatien, 
Tripura Unit, for infrtnat.ion with all precius 
cerrespnience with effice. 

Attpod- 

Ucate. 



TO 
The Executive Efltineer, 
Tripura Central Kivisien, 
C.? .W.), ,Aartala Air Lieu. 

—33-- 

ANNEXITRE - 11. 

_bt 

Sir1  

With referehee to your letter No.5(1)/7c/AGT/591 it 0 1.3 0  
94 receivewi an 29 0 3,94 lay me,it is to state that I have alreaiy 
rep-lied the AEtS  letter 11.camp/Fatikcherra/2,t, 14.2.94 on i, 2. 
94 in &plicate,but for some unknown cause he has not ai1rnittei 

this to you. After my &iscussjn with you in your chamber 
on 1.3.94 it seemed to me that the Assistant Enineer-II has 
not submitt& my renly of the a'sve mentioned letter to 
And with cjo.i faith I hai not taken his received siajnatdre on 
my c,y of reDly. So, on 3,3.94 I a,ain renlied the letter 
thruh Rec*steredd past with A/B and a copy of that was eniorsec 

to you also in Reaistered pest with A/D. 
1 1 

Sir, with reference to your letter No.4/Tc/AGT/94/37 
it. 25. 3 q 94 which I have received te1ay that is an 29.3.94 it 
is to state that as a corrinon practice, all the oli anA new 
MJs. relate& to a particularx sub-Divisin is kept in the Sub- 

ivi•sion office under the custoy of Sub-1v1 sional Clerk. This 
fact is also known to you as per your letter Na.3(2)//AGT/ 
94/04 t.1.3,94 in Wich you have instructeF2 all the Assistant 
Er*ineers to "Submit the N.T. after ine,dnç an ci  
recorsas prescribed )ay CPW) cede to the Division Ofice 
inimeilately for all the. completed wrks an the work which are 
Ufl?er arbitration." And another tbinq is also to be noteO that 
I was never instructed by any of my hiqher officer to return the 
c1.sei M.13s •  to the Division office, 

Sir, In my letter dt, 3,3.94 addressed to Assistant 
EnCineer, 'ft-inura Central SU}:-1V1S1On N,II and Copy end.rse 
to you I have seci fically said that I have never ren.rted of 
"loss" of any thing. Instead, on my letter No.Nil, dt. 4,2,94 I 

Contd.- P22. 

p 	- 

dvocate. 
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rorted of 'tMISSINc-" of dCurpents. The word missinq means not fojn1 

not in its place.thereas loss/lost means-cease by ne.liqence/ 

he drived of,So, missinq is more appropate than the werd lost 

in a theft CaSe.And,se,in my reply to AE's letter No.Canip/Fatikchera 

/2 f2t. 14.2.4 I said that I have not retorted of loss of anything. 

Some documents are missing is implied in that letter. So,Sir, I 

cannot undlerstancl why this is controversial to you 

Another point is to be neteQ that I have rep1ie1 all of your 

letters and repeated the same version.$, I cannot un1erstand why 

you are again and again wdtinc me to suhmit almost same renorti 

Here}r I am enclosincT another statement showing all hapenincs 

from 2. 2 • 94 onward. 

2.2,94 :- I left the office at act 3.20 P.M.(M.entioned in my 

previous letters. 

3.2.94 :- I was performing my duty at Gokulnacar. 

a) 4.2,94 :- I was informed about the theft case by one !aiul 

Choudhury,contractor at abit 2 0 30 P.M. anal I rushed 

to the T.C.S.L Office at abot 4.30 P.M. where no 

one was iresent.And my room Was lckec' hya 

iffer, t lock (I knew this I ater tfn en t e room 

oenec' 1w the Assistant Engineer bya different y). 

On 52.94 I went to the hcuse of Assistant Enc.ineer-II 

at Ushahazar and was briefed ahout the theft by the 

AE- II. (P1 ease see my letter No. nil ,Eft. 5. 2. 4 where 

details is wr±tten). 

d) 5.2,94 :- I along with AEII,K.C.eb,J.E.,r.C,purcayastha,JE 
to 

9294 	
Sun Ram Sahu verified all the records available 

and su]:mitted this to the Sic1h.i Police Station, 

We al 1,1, e , A II, al 1 the three JEs went to the 

Police Station and there onlyI knew that AE-II has 

loc2ried acaseon 3.2 94. 

E) 14.2.94:- A letter No.Camp/FatikCherra/2,t,15.2.94 was hnc'ed 

over to me, 

f) 16.2.94:- I gave the rly of AE's letter 1,To.Camp/Patikcherra/2 
Dt. 13.2, 94 in &mlicate(Please see my previous 

5•., 	 corresnondence.) :...._. 	 - 
Con- Pj'3 

VQCatG. 
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c) 2.3. 1 3 :- A c'artrnental eniry was hel'' in TCS-II office 
hea2e 1'y you alont with 	II an AE-rf an el a ?SF 
persenal. The .S.F.pers.naj utterec2 se 
Uflca1le for w.rcs in out 	 enudry which 
is Very much ,inful anrl Ufl-laWftl. 

uriric the Departmental eniry, I think you have 
n.tec that a 1oar is there in between the SC's 
ream anci AEt s  room which is kt open from SC's reern 
sice as per verval ins trudtin e £ AE, as he may need 
some files which is kept in Cts rom. 
An.ther thinc is to .e netec that I have received 
only one key of the cor lack. 

In view of the ateve I reciiest you tc 1ok at the theft 
case from an inartjal view which will loe very rrch swht for 
from a very respecta1le efficer like you. 

,rnankinq, you, 

'eu.rs faithftllv, 

ate: 30th Mrch,64 	
S/_ Anirhan Naflu 

30 3, M 

Cmy to :- 1. The Secretary, CWi Staff A s socjtiqn, rirura Unit. 
2. The Assistant Enineer,Tri,ura Central Su}& 1v1sin 

No.11, C.P.W.,, for informatien 

I 	 - 	 - 
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IN THE COUIU' o:' THE C,[IEF JUDICIAL MAGi1'RA2E 

£~ & OLC coovrj 	TIPUL_A 

CASE NO, Sichai I', S. 22/9 11. 

Thc, State Vrs, Unknewa. 

Received F,R. No. :37/94 Dt. 270,94. Perused tke F.R. 

and accepted az true u/s 380 I.P.C. but wa.ti*; in evic1ce 

as r e cornrneded by C • I • of Police. 

Sd!-  N. Chkrborty, 
Chief Judici*l Maitr*te 

: 
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P/2. 

Sd/ I1Ieib1e 	DESPATCH 
 

1.11 c. Is (s) ioiu 
NO.754 Dt. 4.4,94. 

DSI:JftC [TED 
NO.3366 Date 2.4.94 
Sidh*i P.S. Tripurfi. (w). 

FinzL Report 
Tjr1er Section 173 Cr.P.C, 

IN 'rw COURT Cr w. COURT OF C.JIM. (w) SDr. 

1, Diitt. Tripura (w) P.S. Sjdhai Year 1994 FIR No, 22/94 

Dated 13 -2-94 . 

2. Fina]. Roport No. F.R,(T) No. 37/94 3, Date 27.3.94 

i)Act. ..ajor............. Section 3801.P.C. 

((j) Act ......  a a a • a a a a a a , a, a a Section 	a 4 • • • * $ • • 

(iii) Act ................eSISaS section 

iv) Other Acts & Sections 

Type of Final Report, C]aaro Sbeet/Untrace/UrlOccurred/ 

Not chztrge—ShOoted for want of evidenoc ............ 

If F.R. Unoccured False/Mistake of Faet/F.R. as true 

Mistake of ia.w/Noi_C61iZabie/CiV11 Nature. 

but Wantil-I.C, j.li evid eric e U/S 380 I. P. C. 

Contd. ....P/3, 

( 



P13. 

If Supp1eioitary of Origiri •.... OriLinal.........e.. 

Ne Raflk & urnber (if any) of the I,Q.(s)- Sibrnjaaa 

Chakrborty S.I. of Police S±cthai P.S. 

(th-) Xamic of Comp lu t/Liforriat :- S. Bh&ttachrjee Asstt. 

]ngineer, T.C,S.D.II P.W.D. Fatikohrra 13SF Camp. 

Ditc on which the cornpiainnt/Inforrn*nt was infornicel to 

of the result 2- O. 13_2_94 

11 * Details of Proportie/Articl/DoCUmQnt 5 iRC 0VOred/$ 0 iZed 

during invostigtioti aTid reiie upon (scp.rte list Ctn 

be attchd, if noces5ci.ry). Nil. 

- - 	 - -- - -: 

Si. Property 	timated P.S.Property From whorn Dispos]. 
Doscript- Viue in R ;ister No *  whorReco- 
ion s 	 vored or 

izcd. 

1. 	2. 	3. 	 4. 	 50 	 6. 

Subrrd. t t ad 

Sd/r illegible 
2/4 

Off ic or -InCharge, 
Sidhi Police St&tioii, 
West Tripurt. 

_____contd . PJ4 

) oc 
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13. Prticu1.rs ol' aecu5od porOns not charge-sheeted 

(suspected) . . . . . ft • • . . . ..• ,Nil. • • ft 	• ift ft $1 ft ft ft S S ft ft 

$L. No. i) Name — • . 55• ,1Q]aI!thcr verified 

II) FtherJHusbtndS Name — 

DaLte/YeT of Birth 

s ft • — 

Nation.iity •.*i.*Qft.ftft$ftftftftUS•ft•ftftftftft 

P1cc of issuc of Passport No. Date of issue. 

o1iiot 

v:Lii) Whether SC/SP 51• ........0*5te/Pribo •••••••• 

±x) Occupztion . . . . . . . . . . • . 	. a 	• • • 	. 

) Addros : . . • • • • . . . hether vcrified. . . • 

xi) provisional Criniinl No ...,............. 

±j) Suspicioit Approved  

xiii) Sttttus of the accused 

13±ied by Police/Bailed by Court/in Judicial 

Cust ody Absconding Proclimecl Offendor/ 

1'Ot 	kresLed . ft 0 5 ft S ft 5 ft ft 5 ft S ft P 5 5 S S ft 0 5 ft ft 

Att0C 0 	
xiv) Under acts ac:t Section 

£vQCat 
Coiitd. 



ft 

/ 

P/5. 

Xv) Any 5peciai remarks including reasons for not c:hro 

hcting 	S 4 I S • S 4 4 S S S S 5 *4 5 • 4 4 4 0 0 4 4 S 0 40 4 4 S S 4 I S S 0 4 4 4 4 4 

The rcaeon of not charge hooting in this 

t.h,ix cc -J.s that theft in r/o 8(oight) nos. N.Bs. is comittd 

by uiikno 	iscrantL3d tho case could not be  

detected despite best efforts Arld bc&use of D-On-Oxist 6ncO 

of ;y direct ovidenco as well a5 circumstntia1 evidence. 

For which I am submItting F.R.(T) U/3 380 I.P.C. but wanting 

in avidexce in this case 

•1 	 i,Ui - ,iL..j r 4J ui . 	 9 t,ituw -... .nsw -.-..I- 	 - 	 - 	._-!_- 
SI. Nrne 	 Father's Nte 	Date/ 	Occupation 

No * 	 year of 
birth 

	

ITh_. 	 1iJ1 
1, 	Smti L&xmi Sutrdhr 1)/0 Sri Akhii Agta35 yrs Dai1y 

Sutradhar 	 ibour 

Smti Prabha Dbar w/O Sankar D1ur A.28 yrs Daily 1bour 

SirtI Araiina Dob 

	

	
i/o Lt. .ripzcia A9t.35  yrs -Do- 

Deb 

4, 	Sri 3inoy Sarkr 
	

/0 Lt,Rbindra Agt.23 vrs uiDo 

Address 	 Type o:I. evidence to be tendered. 

1 • Viii. Mu.tnnagar P.S. AR]?. 

Kbirajtilia PS Agt. 	
Nil 

West Prataparb P.S. Weat gt. 

-. Kris1anarar r. s. wt 

15 5  If F,R, is false, indic.te zction t& ,,,,jT.em or proposed to be 

taken Wa U/S 182/211 I.P.C. ..,.. ii1 

16. Result of laboratory naiy5i5 Does not arise 

Contd. ..... 
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17. 	Brief facts of the case :- Sir, 

The brief fact o(' the 

case is that on 11-2-94 at 2045 hrs one S. Bliattuchaa'jee, 

Asitant 	iieer, P 0 S .t) - II CPWD - Fatik- 

chera BSF Camp under 511 PS zpr.o 1x 	ppared at PS 

and lodged a. written complaint to the effect that at 

any time before 3-2-94 n unknown mi.,icroctnts stolen away 

8(eiht) No. Tvl.Bs. from C.P.W.D. office room, Fatikcherra 

BSF Cramp by brek±n lock, hoaringM.&. No. i) 511/413/84 

2. 738/TeD 3) 762/TaD 4) 763/PCI) 	5) 915/PCI) 

6. 916/TaD 7) 993/TOT) and  80 1126/cD 

Under this coni.laint SOt P.S. C ase 22/94 U/S 380 i.P.C. 

is registered arid 0/C. PS ondorsed to me the c&e to 

investigztc the cise. Accordingly self (illegible) the 

case. 

During invostigtion tho stite,.nent of witnesses 

and other facts and circumstances it is transr,jred that at 

any time before 3_2_94  UnknoWTI miscreants stolen away 8(eiglat) 

Nos e  of N.Bs. frotm C1'ittD office, Ftikcherr BSF Ornp by hrek-

irig lock of door, bring M.133. NO,S!:[/413/SL1- 2) 738/P(;D 

3) 762 /TCD 	4) 763 /TCI) 

F 
	

Coritd. . . . . .P/7. 

S 

P 

13 
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5, 91/TGD 	6) 916/TcD 	7) 993/'.rcD ad 8) i126/rcr 

Durin invostiction (iiieiibie) my best to detect 

the case by contract with (Illegible) otlher ways 

but to no good. And there is no chunce of further 

development AR of the case in near future. So it is 

useless to drag the case any longer peno±n more (illegible). 

flowever the matter is kept in inci. 

Hernce I subriit P.R. (T) No, 37/9L1  clt, 27 -3 -94  

U/S 380 i.P.C, as true but wanting in evidence in this 

case which nmy kindly be accepted. 

The result of investigation intim.ted to the 

compit. 

$d/- Sibaranjan Chakraborty 
ir, 

PR submitted as true 
u/s 380 1,P.C# but wanting 
in evidence in this case 
may kindly be accepted. 
Submit t ccl to the Ld • CJM (w) 
TPA for kind acceptance. 

Signature of the inveztigatin 
officer submitting the Final 
Report /charge sheet 

NIO - SiDRANJiN CHAMRAB0TY 

Rank:- S.I, of Police 

sa/- I11ejle 	 Number, if any 

Circle inspector of Police 	
Date 27-3-9 4  

(eai illegible). 

d. 

1~11;0 

 

bAI 
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1NNCULE - 13. ti 
EM}LEM 	 GOVERNMENT OF ThT1)IA 

CFNTRAL PU?LIC WORKS PEPARWENT 
Slichar Central circle, Mela Road, 

Malucram, Si.lchar-7002 

No. 7(2)94/SCC//Onf 	 Date: 15-0-94 

ORTER 

Where as a sc/;maru /rpcems a<aømst S hri Anirban Nanj, 
Lwer kivjsion Clerk is cnteiirilate. 

New, therefore, the unersine3 in exercise øf wer conferr& y 
SuRu1e 1 of Rule 10 of the Central CIV!]. Services, (Classifica-
tien)c Control and Appeal) Rules 1965, hereLy rles the said 
Shri Aniran NanU, Lower iVisin Clerk uncer suspensIon, with 
immealiate effect s  

It is further ercleredll that cturinç the periori that this rr'er 
shall remain in farce, the headquarter of Shri Aniran Nani, 
L4wer IDivision Clerk should be Aqartala anell the saic Shri Anirhan 
Nan'i shall not leave the heauarter witht 1tainin the 
previous perrrtissi.n of the unc'ersine!. 

1 3/O 

(ER. R. KRIsHN7MuRTHI) 
SUP ER IN TENTNG WGINEER 

Copy t3 Shri Anirban Nanc'i, L.wer iDivision Clerk, Trinura Central 
ivision, CPWL Aartaia A/F. 

(ER. R. KRIST1NAMURTT4I) 
SUPER IN TENBING ENGINEER 

At 

A 
MVOCate 

.: 1 
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G0VEB MENT OF INDIA 
CENTRAL PUBLIC WORKS DW ART4ENT 

Silchar Central Circle, 
ENBEM 	Nela Road, Malugrani, 

Silcbar'.788002 
No.72)947SCCf67/CLfdT 	 Date: 15-0994 

NEMORIDUId 

The undersigned proposed to hold an inqi iry against Shri Anirban 
Nandi under Rule 1+ of the Central Civil Services (Classifica.. 
tion, Control and Appeal) Rules, 1965.  The aibstanceof the 
imputations of misconduct or misbehaviour in respect of which the 
inquiry is proposed to be held is set out in the enclosed state-
merit of the imputations of misconduct or misbehaviour in support 
of each article of charge is enclosed (Annexure II), a list of 
documents by which, and a list of witnesses by whom, the articles 
of charge are proposed to be sustained are also enclosed (Annex-
ure III and IV) 

2, Shri Anirban Nandi is directed to sul2n it within 10 days of the 
receipt of this Memorandum a writti statement of his defence and 
also to state who thor he des ires to be heard in pers n. 

3. He is informed that an inquiry will be held only in re oct of 
those articles of charge as are not admitted. He should, there.. 
fore, specifically admit or deny each article of charge. 

. Shri Anirban Nandi is further informed that if he does not 
submit his written statement of defence on or before the date 
specified in para. 2 above, or does not appear in person before 
the inquiring authority or otherwise fails or refuses to comply 
with the provisions of Rule 1 1,- of the C.C.S. (C.C.A.) Rules, 
1965, or the orders/directions isied in pursuance of the said 
rule, the inquiring authority may hold the inquiry against him ex 
p arte. 

Attention of Shri Anirban Nandi is invited to Rule 20 of the 
Central Civil Sexi&ces (Conduct) Ruis, 1969 under thich no 
Government servant shall bring or attempt to bring any political 
or outside in f].uence to bear upon any superior authority to 
further his interest in respect of matters pertaining to his 
service under the Government. If any representation is received 
on his behalf from another person in respect of any matter dealt 
with in these proceedings it will be presumed that Shri Anirban 
Nandi is aware of such a representation and that it has beeimade 
at his instance and action will be taken against him for viola-
tion of Rule 20 of the C.C.S. (Conduct) Rules, 1964. 

The receipt of the Memorandum may b è acknowledged. 

Sd/- Er.R. Krishnainurthi 
SIThE RINTENDING ENG IEER. 

TO 

Shri Anirban Nadi, 
Lower Division Clerk, 
Tripura Central Division, 
C.P.W.D. .Agartala A/F. 

-c.. 
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ANIEXUBE - I 

statement of article of charges framed against Shri Anirban 
Nandi, Lower Division Clerk. 

Article I 	That hri Anirban Nai di, LDC while functioning as 
$ub-Diiiional Clerk in Tripura Central Divis ion No011 with 
liedquarters at Fatikeherra during the period from 19-6.'9  to 
11.7-91+, lost valuable Government records due to his negligence 
and lac of devotion to his official duties from the Subdivistonal 
Office which is located in a fully secured and protected area. 

Article-I 	That Shri Arlirban Nandi lost the valuable Govern- 
thëntrecords which are vital for defending the Arhiration Case 
under his custody intentionally with a dishonest motive to help 
the Contractors. 

Sd. ER. R. Krishnamurthi 

SUPERINTE2 DING ENGINEER. 

o cat 
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ANNEXU - II 

Statement of imputations of misconduct against Shri Anirban 
Nandi, Lower Division Clerk. 

Article-I 	That Shri Anirban Nandi, LDC attached to Tripura 
Central Division, CPWD, Agartala Airfield was posted as Sub-divi-
sional Clerk to Tripura Central Sub-Division No.11 CPWD Fatikthera 
FROM 19-6-94  TO 1 1-7-9i  and has been the custodian of the Sub-
divisional records including the Meawement Books, Original 
Agreement of Sub-Division, registers of the closed contracts and 
other important records. 

ArticleIl 	That Shri Anirban Nani was provided with an 
Iidependent room with proper locking arrangements and Steel 
Almirah for safe custody of Goverrinent records and documents. 
The keys of the .Almlrah and also the room were under his custody. 
The SubDivision Office is located within B.S.F. Cpus, protec-
ted by compound wall, security fencing and security personnel 
round the clock. 

Article-LI 	That during the period of his posting to the Sub- 
Divisioñil Office the following measi rement books and important 
records which were under his custody were lost by him. 

Ci) 	 Measi rement Book bear
0413/84, 

 Nos.738/TCD, 762/TCD, 
763/TCD, 915/TCD, 916/TeD, 993/TCD9 	11261TCD and 
520/TeD. 

Test register, Hinderance register, Site order book, 
Cement and steel register, Paint  register and Lead register 
connected to the work Construction of Drill Shed at Salbagan 
Agt.No.-/S/]E/Su/82-83. Agency : ShriR.N. Kanjilal. 

Test register, ifinderance register,Lead register,Site 
order book, Cement register and Drawing register of the work 
Construction of Primary School at Salbagan. Agt.No.5/SE/EE/ 
TCD/87-88. Agency : Swapan Saha. 

Inspection register, MAs account register, Test 
register, Road znettal account register, of the work of Improvement 
of inter roads at Salbagan. Agt. No. /SE/EE/TCD/87-88.  Agency : 
Shri Swapan Saha. 

Site order book, Cement register, Hinderance register 
of the work Construction of 20 Type-I qiarters for 8SF at Fatikchera 
Agt. No. 25/SWEE/TCD/87-88.  Agency : Shri R.N. Kanj hal. 

Hihderance register of the work Construction of 7 
Nos. q arters at Bagafa. Agt. N0.33/&E/EE/aI/80-81.  A-gency : 
Shri Parlma]. Nadi, 

Hinderance register, of the work Corn truction of 
Magazine building(s) for 8SF at Bagfa. Agt.No.371SE/EE/ai/ 81-820 
Agency : Shri Parimal Nandi. 

0 
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Hinderance regJs ter for the work of Construction of 
2 Nos. Block for Magazine building for BSF at Salbagan. Agt. 
No.1 /SE/EE/SH/81 -82. Agency : Shri P ariinal Nandi, 

Cement register, Site order book, flinderance 
register and Lead register of the work Construction of 5 Nos. 
Type-Ill quarters at Gokulnagar. Agt. No.16/5E/1/ 85-86 . 
Agency : Shri Swapan L3aha. 

Article-IV 	That the said records were lost due to his negJ.i- 
ce,1k of deotion. The records which were lost are vital 

for the department to defend the cases before the Arbitrator. 
The loss of records is helpful to the Contractor, the cases of 
whom are being pleaded before the Arbitrator. 

$d/- ER. B. Krishnanurthi 

8M BINTENDING IN GINER. 

, 	 - 
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NJXURE III 

List of documents by which the articles of charges against 
Shri Anirban Nandi, Lower Divis ion Clerk. 

11 Copy of order posting him to Sub-Division. 

Attendance register. 

Layout sketch showing the B.S.F. Cnpus and the Sub-Divis ion 
office. 

1+. 	Measurement Books movement register. 

Steel A].mirah provided to Shri .Anirban Nandi. 

Handing over and taking over charges by Shri Anirban Nandi. 

7, First Information Report lodged with the Police by the 
Assistant Engirier, 

8. Letter dated 3-3-9+ and 30,3-94  of Shri Anirban Nandi. 

9, The report of Shri Ram Sahu, Junior Engineer and the Assis-
tant Engineer, 

10. The plan of the Sub-division building. 

Sd/ ER, H. KRI1 NANUBThI 
StJPERINTENDING NGINEER. 

P _ 
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NEXUBE - IV 

List of wittiesses/evidence on which the statement of article of 
charges framed against Shri Anirban Nandi, Lower Divis ion Clerk. 

Sliri R.K. Shani, Executive Engineer, TCD. 

Shri Sri Barn Sahu, Junior Engineer. 

3, Shri C.N. Bhattacharjee, Assistant Engineer. 

f. Officer in charge of Security of BSF, Fatikohera. 

5. Lock of door of Sub-Divisional Office, 

6, Steel Alinirah. 

Sd/- ER. B. KRMiNAMuFaHi 
SUPERINTENDING ENGflEE B. 
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ANN.URE 151 

ONPiTTiAL 

GOVT. OP I!ThIA 
CEtRAL PtThLIC wo1(s DEPARTMENT, 

O2fie of the Superinteninq !)ineex! 
Silehar Central circle; 'w1 

MLA ROAN, MMJTJGR)J: SILCHR7$I002. 

Iate4 1* lS//4 

My dear Nanâi, 

I am enc.sjflç hereth an extraat •f esfentjaX 
repet sn  your perf.rmanee for the peri.d frn l'43 t 
3l34. 

The remarks are ammnicateA to y.n With the b*pe 
that you w.nit take them in geeig spirit and try to imp,.ve 
your erf.Tnaned 

In ease You like to represent a!ainst tbee averae 
remarks, ysu may ds s. 	thin 45 d(f.rty five) days from 
the date of ree.pt of this letter direet to Shri R.K. Shaftd iq  

esuive Engineer,0  Tripra Central )ivi Lt.n CPWI Aqartai a 
Under intimatj.n t.' the Undersjnea. 

In ease you d0 not make any representati.n idtii in 
such a.péri.i, it shall be c.nstred that ywe have n.thinq to 
represe,t and that thiS faet shall, be rec.rded and kipt it 
yur c.nfj4entjal ssier' 

Kindly acknowledged the reeeipt of this 1ette4 

SM10 Extract report, 

Yra 

Sançal 
1,/, 

E,ceeutjve Enqineer (}) 
SiiebarCtra1 circle, 

:i 61lehar..2t 

Sri An kr I. an Nandi 
L.wer Dfl ci ec 	- 
Tripura Central *in., 

Ospy to Sbri R.K •  Shami, E, autive Enqjneer, Tripura Centr,i 
)iyjgjn, C •P • W • ,• , Aartala 

EXtJT1VE ENGINEER, 

51 

i. 



/ 
PART . III. AssEsgM1pOF Tag' RPORTfliG OPPXCR 

-t 	 - 

5. 	Proficiency in vnrk namely, maintenanee 

PART III ASSFSSMT. OP 1E 	 G— OFFTCER OPF!C 

£1 ,Nt 

SO Prfjcienoy in .rk namely 
maintenance of preserIbe 
retstera and charts ete i.ta 	ite adequate 

6.16 
Inteflience, keenness 
and industry. .. Vots quite 

I. M enability to âiscipiine ... Not mite aiecPat4 

so 	netuaijty in attendance Not penetual in 	uty 

10. Relations Vdth a £ell•w 
anpl.yeea/p*biic relations - 
(wherever applieable), ... Required to impr.ve 

gljng*re'of theRerUne Offic 

PART - X'F RACS "Y * REXE%qING OFFICER 

2. 	Is the Reviewinq officer 
satisfies that the .rp.rtin 
Officer has ma'e his/her 
report with due care an4 
attention and after takinq 
into aCcnt all the relevant 
materiL 	Yei, sati s fi ed. 

30 	a0 YOU agree with the assess- 
ment of the .fftcer dven by 
the rep.rtin. officer. (In Case 
Of 41isafreem-ent please specify 
the reas.ns), Is there any 
thini you wish to msdi fy or 

Yes, asireetC  

- 

Extract vari fied  

Sd/u. ).).Saflal 

Executive Engineer (), 
Silehar Central CiraleCPW) 

Malupram, $ilahar-2. 

$41.. 

$isnatre ef the Revjewin Officer 



RI5TEI WITH 

CONFTDMTTAL 

ftn:.- 

Sri Anirban Nanjj, 
C/O. sri Ashit Kitmar Nancif, 
P',O •  Arnahutinaarç 
Miiaanqha I.rd.wa1i 

arta1a.. 7 O3 

To 
The Superintend.inq Engineer, 
Silohar Central Cirel e 

Malugram, Mala R•a4 
Si1har - 

Subject :.- In the matter of :. 

iif*M*k Csnfineent 
the peri.4 .f O(Ninety) 
of sussistence all•wance 

Revacatien of sUsj,enat.n 
of ,e (Ninety) days fran 

spensi.n (2nd review). 

in susenst.n etieeing 
days and enhancement 
ete. (1st review). 

•rder after ex,iry 
the date of 

Reference:.- 	Svpens1.n •rer N&. 7(2)54/SCC/7,/C,nfd 
*t, 

sirç 

.1 mast )vmbly submit as f.11.ws :.- 

That, *iie I have been serving as 	. at 
Patikeherra T.C.S.) - AVs .fftce, I Was asked to 410 adi'-
t.t.nal &ities at Iff#C.S.i.-Iv .fflce at Csku1naqr. 

That, during my bnafie discharge Of duties 
as aferesaid a theft t..k place at Patikeherra 	 'a 
Offjcd 

C.nseqvntiy the police has investigated the theft 

issue* and ala. deliVered the charge sheet for tri1 bef•rö 
the Fn'bLe chief J*dicjal Magitrte, (Sadar), 

This is felt pertinent to menti.n here that Hm'ble 
Jldicjal Csurt passed vei-dj t en4inq the afaresaici a asè afl 
I Was reiained t•tafly unb1amishe4 

that, vjrta1ly no fUr er disciplinary adverse 
stigma can stick t. my service career 

It is presumed that neither your h.nir n.r the 
end of the inquiring auth.rity have been apprised of the 

facts and ciraimatances of the Judid ai verdict as 
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afsrcnenti.ned, as Such inc1ental1y I have br,ugt b.k 
your kn.wledqe herewith 

(iv) That, despite of the fact that suapensi.n is 
fl.t tentarn.,unt to penalty Imt yet it creates tremenOi,s 
hardship to the family members of the Eplyee cSflcerned 

In view of the ab.ve fact the frer of the 
(C.c.& A.) ftle 1%5 have taken receurse for timely riew 

of the suspensi.n •rtier and either to enhance the r2te of 
the subsistence allewance and/sr ts réveke the .rer 
after eiry • f 	(ninety) 

In suport of the averments as afsresai d the 
mesranum vide G.I., M.H.A. Order N.L 221/1I/5-V) 
)t. 7th Septener 1965 and that of G.t.C,S. eptt of 
Persennel) O I M. 3/3/70..Ests() t. 4th Pebruary 171. 
may kindly be taken into effect. 

I also enciese a phCto cy of F . .R 53(l)(a)(i) from 
the ftadamental Rules for faviur of your taking deeisi.n 

to enhance my subsistence all.warc es to 75% after expiry 
of 90 (Nineth) dayst 

(v) Tt, it is hijy hsped that your kindseif 

wj1i be judjci.us enh to drop the disciplinary pr.ceeding 
alt.gether in the high1it of the legal paramsunts placed 

in this plaint and/sr enhance the rate / rev.ke the srdera 
. f suspenai.n e1x. 

And for this act of your pr.per judicipl resp.ndmnq 
to any prayer I shall rain grateful as duty i Uoun4.  

Y.nrs faithfully, 

Be. Aqarta1 
The 4th March, 	 ( ANmAN NAN ) 

c/of.;ri Aahlt Kumar Nandj, 
- Arifldhntinaqar, 

Milansangha, .rd.wà1i, 
Agartala - 799 003. 

Copy t: - 

3hri H.P. Gupta, Executive Engineer, (Incpi ring 
Auth.zity) Silchar Central Dlvi sien C.p .W.., 
Malizqram, Mela R.ad, Silchar - 2, for inf.rmati.n. 

Pd
ao'- 

 

C ANJRJAN NANDI. )) 


